SCHDULE -1
FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
VURUPA TRADING PRIVATE LIMITED

RELEVANT PARTICULARS

1. Name of corporate debtor

Vurupa Trading Private Limited

Date of incorporation of corporate debtor

04.05.1995

3. Authority under which corporate debtor is

incorporated / registered

RoC- Bangalore

4. Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U74110KA1995PTC109924

5. Address of the registered office and principal office
(if any) of corporate debtor

No.129/18, 4th Floor, 1st Main Opp. Ayyappa Temple, SF
Road, Wilson Gar, den,Bangalore, Bangalore, Karnataka,

India; 560027
6. Insolvency commencement date in respect of 15.04.2026
corporate debtor (Order uploaded on NCLT portal on 16.04.2026)
7 Estimated date of closure of insolvency resolution 12.10.2026
process
8. Name and registration number of the insolvency | Mr. Ashish Anantray Shah
professional  acting as interim  resolution
professional Reg. No.: IBBI/IPA-002/IP-N00214/2017-18/10666
9. Address and e-mail of the interim resolution | Address: 402, Shaival Plaza, Nr. Gujarat College, Ellisbridge,

professional, as registered with the Board

Ahmedabad- 380 006, Gujarat
Email ID: ashish@ravics.com

10. Address and e-mail to be used for correspondence
with the interim resolution professional

Address: 402, Shaival Plaza, Nr. Gujarat College, Ellisbridge,
Ahmedabad- 380 006, Gujarat
Email ID: cirpvurupa@gmail.com

11, Last date for submission of claims

29.04.2026

12. Classes of creditors, if any, under clause (b) of sub-
section (6A) of section 21, ascertained by the
interim resolution professional

Not Applicable

13. Names of Insolvency Professionals identified to act
as Authorised Representative of creditors in a class
(Three names for each class)

Not Applicable

14, (a) Relevant Forms are available at Web link:https://www.ibbi.gov.in/home/downloads
and Physical Address: 402, 4" Floor, Shaival Plaza, Gujarat
College Road, Ellisbridge, Ahmedabad —
380 006.
(b) Details of authorized representatives
are available at: Not Applicable

Notice is hereby given that the National Company Law Tribunal, Bengaluru Bench has ordered the commencement of a
corporate insolvency resolution process of the Vurupa Trading Private Limited on 15.04.2026 (Order uploaded on NCLT

portal on 16.04.2026).

The creditors of Vurupa Trading Private Limited, are hereby called upon to submit their claims with proof on or before
29.04.2026 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit the

claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

(Mr. Ashish Axfantray Shah)

Interim ReSolution Professional

Vurupa Trading Private Limited

Reg. No.: IBBI/IPA-002/1P-N00214/2017-18/10666
AFA Issued by ICSI IIP- Valid till 31.12.2026

Date: 16.04.2026
Place: Ahmedabad
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FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency

KARNATAKA CO-OPERATIVE

(INDIA) LIMITED

|
KIMF Complex, Dr, M.H. Marigowda Road, DRC Post, Bengaluru-560 029, RaJﬂraJeséww?trl Aré:?\;lie, Q;J;[-(Iartleg Road, FOR THE ATTENTION OF THE CREDITORS OF JLA INFRAVILLE SHOPPERS LIMITED WIg gy
Jan. A 2 iy ¢ ear Lourtyara iarriot Fotel, Upp. RELEVANT PARTICULARS
Phone :080- 26096832/310/922 Fax : 080-25536105 E-mai : purchased@kmi.coop Lumbini Garden, Veerannapalya Flyover, 1. |Name of corporate debtor JLA Infraville Shoppers Limited
IFT NO.: KMFEPUR/KPPP Tender-306/2026-27 Date:17.04.2026 Bengaluru- 560 045 2. | Date of incorporation of corporate debtor [09.10.2013
CIN:L70101KA1983PLC005140 : : i it : /’ \\
SHORT TERM TENDER NOTIFICATION Website : www.thakral-india.co.in B ﬁlég‘rggtrgeyggﬁfmgorporate debtor is| Regisirar of Companies, Bangalore Swiggy Limited
hrough KPP Portal onl NOTICE . —
S F[T S Hg Hapooe s Fl c tender from the | [0S [ Pereby given that Pursuant to * [Corporate ;ﬂeggtgfﬁg-r’;g?;tgddt'tf‘tg':'ty L52390KA2013PLC071372 CIN: L74110KA2013PLC096530

16 Rarndtaxa MK rederation, bandalorg invites c-lender mom e | |Requlation 47 of SEBI (Listing Obligations : . ) .

. anguDislclosure Re uireﬁn;nltsg Relgulaltion 5. | Address of the registered office and principal |17, 2nd Floor, 7th Main Road, Il Stage Indira Registered Office: Sumadhura COP'td Towers, 3rd- 6th Floor — Tower 1, Sy. No. 14 & 158,
gligible tenderers for the supply of Various Packing Materials/ 015 e meeting?)fthe Boad of Dgi]rectors office (if any) of corporate debtor Nagar Bangalore, Indiranagar Bangalore North, Pattanduru Agrahara, K R Puram Hobli, Bengaluru East Taluk, Bengaluru, Karnataka — 560066
Consumables to Mother Dairy as detailed in the tender notification. of the Company wil be held on Monday |  f-—— — ?:”(?j'z";?grzataka' India-560038 - Website: https://www.swiggy.com/ E-mail: secretarial@swiggy.in

: ) ’ . | Insolvency commencement date in .04, rder was communicated to the
Tender documents may download from e-procurement portal website ?4th Ma)é| 2026 :t 04.30 p.m. ft Balr?gal?r:e respect ofy corporate debtor IRP on 17_02,2026)
. " £ 0 consider ana approve, Inter alla, the - -
hitps://kppp.karnataka.gov.in and also contact Help line No: Helpline | |, . 'Financial Rzzunvs of' the Co'mpany 7. | Estimated date of closure of insolvency  13.10.2026 POSTAL BALLOT NOTICE
[uti
No:+91-8046010000, Tel:+91-8068948777 forthe Quarter and year ended 31.03.2026. ; l:leso ! Iondproce?st e T Dines Chander Gunt Members are hereby informed that pursuant to Section 108 and 110 of the Companies Act, 2013 ("Act”), read
- |Name and registration number of the in | Mr. Dinesh Chander Gupta together with Rule 20 and Rule 22 of the Companies (Management and Administration) Rules, 2014
Date Crf E'IJI'HIFHEI'EEEH'I!EI'IT of e I'Ile:r DDWH’II:]E{I—"[ 7.04.2026 ﬂ.I'I'HIE I'Il$1 By Order of the BOSadl'g ?gsl\é)?l:]t(l:gn Bﬁg;ggg:grqgll acting as interim Regn.No.-BBI/IPA-001/IP-P-02107/2020-2021113303 (including any statutory modification(s) or re-enactment(s) thereof for the time being in force), Regulation 44
Pre-Bid meeting-18.04.2026 at 11.00hrs, Last date for submission of Managing Director . | Address and e-mal of the nerim resolufion | dcgoomp@gmall.com g(f) ;cgeSSecu;itigsl g:d ixczongg Boo(;dboftl:dilo (tgitsting Sé)ligotion osnd Dlscl.osurfleguirements) Ffegulc;tion,
; ; ; . rofessional. as registered with the Board Address: 4819/24 Ansari Road Near JPH , Secretarial Standard — 2 issued by the Institute of Company Secretaries of India on general meetings,
Tender-24.04.2026 upto 17.00hrs, DEF[E of openmg of TEE!'I nical tender Place: Bengaluru, Date: 17/04/2026 P ? Publishing House ,Central Delhi, Delhi-110002 the relaxations and clarifications issued by the Ministry of Corporate Affairs vide various Circulars (“MCA
21.04.2026 at 10.30hrs, Date of opening of Commercial tender- After | —— 10. | Address and e-mail 1o be used for isicrp@grmail.com Circulars”), any circulars issued by the Securities and Exchange Board of India and other applicable laws
Technical Bids evaluation ' correspondence with the interim JAddrgss:%fS19)24 Ansari Road Near JPH and regulations, if any, Swiggy Limited (“Company”’) has completed the dispatch of notice along with
; .' resolution professional Publishing House’ Central DeIhi, Delhi-110002 explanatory statement on Friday, April 17, 2026 through electronic mode only to all those Members of the
Further details may be obtained from tender document. 17 L5t date for submission of 30,04 2026 ’ ’ Company whose names are recorded in the Register of Members or Register of Beneficial Owners as on
3 : R -] Last date for Submission of claims - Friday, April 10, 2026 ("Cut-off Date") for seeking the approval of the shareholders of the Company through
For Karnataka Milk Federation Limited g P | : . '
Sd/- Director (Purchase] 12. issest'o C(fgg\l)torfsy l ?ny, ;?dercsu§e c(ib) of | NA postal ballot by way of remote e-voting system, for the following matter:
- sub-section (6A) of section 21,ascertaine
by the interim resolution professional
13 N};mes of Insolvency Professionals identiied [NA Details of the Resolutions which are to be passed through Postal Ballot:
/\ Altum® QLT;’“gﬁCREI'_?IO HNOIV;EKFIIN?NCIE]‘PRIV\\I/A;(I(;E '-"(;D s doeo (e ramss treocncoesy sl. No. ITEMS TYPE OF RESOLUTION
e ice oor No alpataru Intinia akaewadi 1 1
/" Credo gSh|vaJ|nagar Pune - 411 00p5 Maharashtra (India) 14. | Relevant Forms and https://ibbi.gov.in/en/home/downloads 1 To approve the alteration of Articles of Association of the Special Resolution
Details of Authorized Representatives (AR) Company. P

DEMAND NOTICE are available at: _
Appointment of Mr. Renan De Castro Alves Pinto (DIN: 03118947)

i PR ; : ; Notice is hereby given that the National Company Law Tribunal has ordered the commencement
Under Section 13(2) of the Sequrltlzanon And Reconstruction Of Financial of the cor, oratg ?nsolvency resolution procegs o¥ the M/s JLA Infraville Shoppers Limited on 2 as a Non-Executive, Non-Independent Nominee Director of the Ordinary Resolution
Assets And Enforcement of Security Interest Act 2002, read with Rule 3(1) of the 16.04.20 f Compoany, liable to retire by rotation.,

Security Interest (Enforcement) Rules 2002. The undersigned is the authorized The creditors of M/s JLA Infraville Shoppers Limited, are hereby called upon to submit their

officer of Altum Credo Home Finance Pvt. Ltd. (ACHFL).Under Securitisation claims with proof on or before 30.04.2026 to the Interim Resolution Professional at the address . . L , N , ,
And Reconstruction of Financial Assets And Enforcement of Security Interest mentioned againstentry No. 10. The Compaﬂ}/ has _e.ngC'ged the services of National Securities Depository L|m|teq ('NSDL), to prgvude
Act 2002 (The said Act). In exercise of powers conferred under Section 13(2) The financial creditors shall submit their claims with proof by electronic means only. Al other remote e-voting facility for postal ballot in order to enable the members to cast their votes electronically.
of the said Act read with Rule 3(1) of the Security Interest (Enforcement) Rules creditors may submit the claims with proofin person, by post or by electronic means. The voting rights of members shall be in proportion to the equity shares held by the members in the paid-up
2002, th_e authorized officer has issued demand notices under 13(2) of the said Submission of false or misleading proofs of claim shall attract penalties. equity share capital of the company as on the Cut-off Date. The detailed procedure for e-voting is provided
Act, calling upon the borrower(s) [The “said borrower(s)’], to repay the amounts Sd/- in the postal ballot notice. The e-voting period details are provided hereunder:

mentioned in the respective demand notice(s) issued to them that are also given Date: 18.04.2026 Mr. Dinesh Chander Gupta

below. In connection with above, notice is hereby given, once again, to the said s IBBI/IPA-001/IP-P-02107/2020-2021/13303 ot . [ : .

borrower(s) to pay to Altum Credo Home Finance Pvt. Ltd. (ACHFL), within Place: Delhi AFAValid up to 31.12.2026 Commencement of e-voting period . Tuesday, April 21, 2026, commences from IST 9:00 A.M.

sixty days from the publication of this notice, the amounts indicated herein Conclusion of e-voting period Wednesday, May 20, 2026, ends at IST 5:00 P.M.

below, together with further interest as detailed in the said demand notice(s), Cut-off Date for eligibility to vote [ Friday, April 10, 2026

from the date(s) mentioned below till the date of payment and/or realization,

payable under the loan agreement read with other documents/writings, if any, éE Eﬁ?sdma ﬁ.@E fﬁﬁ 6!5.’535 m‘éﬂﬁﬁ ﬂﬂ}ﬂﬁs

executed by the said borrower(s). As Security for due repayment of the loan,
the following assets have been mortgaged to Altum Credo Home Finance : T S 9
Pvt. Ltd. (ACHFL) by the said borrower(s) respectively. v ' ' Al L wonweto-It

Name of the Borrower(s)/Co-Borrower(s) and Guarantor(s) Loan Account Number

The e-voting module shall be disabled by NSDL thereafter.

The communication of assent and dissent of the memilers would take place only through the remote e-voting
system. The shareholders would have the option to vote only through remote e-voting and voting through
physical ballot papers will not be provided. Only those members whose names are recorded in the Registers of

1. MaheshD V'V (Applicant), 2. R Sirisha (Co-Applicant), Members of the Company or in the Registers of Beneficial Owners maintained by the Depositories as on the
3. VenkateT)h DV ;3:"'6; “?;‘”tt : L%NACUSTSS\(I)'?:QN‘tPi SD11t7202000077 Cut-off date will be entitled to cast their votes as assent or dissent by remote e-voting. Once the vote on the
eman otice Date an moun 1 ate - : ; :
— — — —_ — = ; o o 2 3, e, g v B e nd =y gt - T om, esolution is cast by the Member, he/she shall not be allowed to change it subsequently.
09.03.2026 / Rs. 10,84,423/- (Rupees Ten Lakhs Eighty Four Thousand Four 8 mMR0F WmIFnItd Ivchnmgdiiond, imUstcd OETF  mosucd OB e r " 9e etbeearenty
Hundred Twenty Three Only) as on 04.03.2026 (NPA) on 28.02.2026 il 4. - In case of any queries, you may refer to the Frequently Asked Questions (FAQs) for shareholders and e-voting user
Description Of Secured Assets (Immovable Property) {‘“’% ; A -BLR.DOR.RSG.No.5692/07-02- 14”2{:'25_2&26} QmzeE 12 ll‘_zﬂz’i oo manual for shareholders available at the download section of www.evoting.nsdl.com or call on the toll-free
All that piece and parcel of immovable Property bearing No. 497/839/39 :..S-E:-G.‘:-ﬂ Lt | ""3""&? oo rs ol EG;,.EQ:-&@ LDONYRTt =2 ;e.:f,.- number: 022-48867000 or send a request to evoting@nsdl.com.
i;;tﬂgﬁiggoér;r§2322i2ﬁ§823h008;gaaﬁgﬁ:‘t;c:a a'lfallﬁ(ar%r;angzlllhor:"ll?au%(:li ﬁfﬁﬁﬁi ord befhirhs o derar ﬁj&; ,_..jt b P e '}‘;..L*l_;ln =afAricine o’ j:% -;:.ﬂ The postal ballot notice will also be available on the website of the Company at https://www.swiggy.com/,
District, measuring East to West 7.62 Me_ters (25 feet) and North to South ﬁ;:ﬂfﬁ..-?-? == gean A 't-?é.ﬂ ShaoE SRmuU SRoey LosoamE = We'bsrc'e gf Stcick Efchonges .Where the gqu!ty shares of the Cc'>rn.|oc1ny"ore ’Illsteol, i.e. Notlonol Stolck !Exchonge of
11.2776 Meters (37 feet), in all measuring 85.94 Square meters. East: T i ;i : ; 2 - India Limited (“NSE") at https://www.nseindia.com/ and BSE Limited ("BSE") at https://www.bseindia.com/ and
Anganawadi Center, West: Giri’'s House, North: Road, South: Vacant Place. el ﬂtﬁﬁ:}t}" wWRD BFBOEOS ATLED. the NSDL's website at www.evoting.nsdl.com.
Name of the Borrower(s)/Co-Borrower(s) and Guarantor(s) Loan Account Number AL - . . . ) . .
1. Mahesh D V V (Appiicant), 2. R Sirisha (Co-Applicant) e _1 sdaed 2dokss Drpos, The ngrd of Dlrecto.rs of"the Company at its meeting held on Frlglgy, April 10, 2026, has qppomted Mr. ?ramod
3. Venkatesh D V (Co-Applicant LA,N' CUST0008494 & S11 7269000033 SREER ST mf'ét:'.:.' P DE TIT S S M, failing him, Mr. Biswaijit Ghosh, from M/s. BMP & Co. LLP, Practising Company Secretaries, to be appointed as
- DeLnand Notice D_ate and_Amount With NPA_Date — _ Temok = 3::2 F;é scrutinizer (the "Scrutinizer”) for conducting the postal ballot process in fair and transparent manner.
09.03.2026 / Rs. 2,19,370/- (Rupees Two Lakhs Ninteen Thousand Three SeF BO.SE/S, ohAohet) M, &3 "‘“"*::,, pondeth ong Bdod mokano Members who have not updated their e-mail address are requested to register the same in respect of shares held
Hundred Seventy Only) as on 04.03.2026 (NPA) on 28.02.2026 eeE _‘,w,j 41, (228 o ﬁ;-[q.[-:- ntgmn o e smeeod modapy s o oads by them in electronic form with the Depository through their Depository Participant.
Description Of Secured Assets (Immovable Property) 2 el SRR e e
All that piece and parcel of immovable Property bearing No. 497/839/39 E-Khatha 4111} waw -.-{!Iiw..* 2ae WO, wonvRdh-560 Looany Srcoged =Rog The scrutinizer will submit his report to the Chairman, or any other person as authorised by the Chairman and the
No. 150300302200200610, Situated at Karenahalli Village, Aralumallige Grama 070, Satter TRTS JEse 2438 :L'E.E""’:“ S5 e ﬁ\ 2 ""ﬂ"".‘ . B 28.04.2026 doth result shall be declared within 2 working days of the conclusion of the remote e-voting process.
Panchayath, Doddaballapura Taluk, Bangalore Rural District, measuring East to 2 “”-:" _-::_",,__'-.F‘ _& = I ] ,.:. . o , '
: | i W 1s ] IB+192 ‘.'.SEH 11.00 ricid The result along with the scrutinizer's report shall be placed on the Company's website at
West 7..62 Meters (25 feet) and North to South 11._2776 Meters (37 _fg’et), in all -:*" 'f i ol : ! Amdat 2 ?1.3{“‘.!.-'— + i s e g et fNSpDL e tinp O pmrz N
measuring 85.94 Square meters. East: Anganawadi Center, West: Giri's House, ST Y {4"3 03 w.ane) sin 4854.48 u ‘:'.ri" TRoaR =EeE Beieh ps. swiggycom/ d € website o a w.evoting.nsdl.com a € communicated to the
North: Road, South: Vacant Place “-"Ef& hﬂ ey sorde Datedd mag R :uﬂﬁ% e llcedE il ) e a— Stock Exchanges on which the shares of the Company are listed.
= ] "'t- X BL b el b b T . i :
Place : Bangalore, Karnataka Authorized Offisc(:el; EE':-'}ECE S R ¥ ﬂa-f oA, ﬁuﬁ' SRRl (O For S L d
: ; = ] e it ot i imit
Date : 18.04.2026 Altum Credo Home Finance Pvt. Ltd. (ACHFL) Tomhd: deor oF, westd: of ma | TANIMRG, MACH SCoRAT Or/ wiggy Limite
Sarnd. A T B Sd/-
A R 3) Location: Bengaluru Cauveri Sriram
SCHDULE-I FORM A - PUBLIC ANNOUNCEMENT Y w0 3 Hednemn 2T 08% et Hf_wwwsm bank.in 25 Homars: (1) v 23 Q:te: April 18, 2026 Company Secretary and Compliance Ofﬁc_e}rr/
{nder Requistion G o1 tha Insolvency and Bankrupley Board of:ndia BOCIE ﬁ.uﬂu 25 (2) ‘*ﬁn:ﬂ:ﬁ REITeool ANk domo zmoon Y, Pae S HRehATos LAl
(Insalvency Resolution Process for Corporate Persons) Regulations, 2016) = ! 3 5 (EMD f:-, * =
— o, g i o] o e = Py
FOR THE ATTENTION OF THE CREDITORS OF :;%““_i o ;‘;“; ?;;;;;m":*;:;%; o © f
vORFNREE D & vl e v ?
VURUPA TRADING PRIVATE LIMITED | 1. .on ocece: 2704 20265085 o 530 oRciac 595 e PHYSICAL POSSESSION NOTICE e
RELEVANT PARTICULARS Erj‘iu SEt el vEn] (3) wed oep Deloh wOWML Tene AwopHnw 8 kol 80T @IcIci Home Finance bbb L Ak Towsrs, Rendm-Kurie Complex, Bandra {East),
1 | Mame of corparate debtar Vurupa Trading Private Limited " £ b o= PR e ST AT Y ST LT Lt Corporate Office: ICIC] HFC Tawer, |B Nagar, Andherl Kurle Road, Andheri Eost, Mumbal- 400059
e e HomEos J\..Imh,g,m ML.,-.WUJ& a0t _:.:-C_..:Lw,n.a H_J. EETED :u..,»j % ””'f‘ “‘5“”":_“"3 Branch Office: 15t floor, Mo.165 & 166, Monjunatha Chambers, Shankar Nagar, Moin Road, Mahalakshmipuram,
¢ bl : DEmos: 28042026 Tomh @wn L EJ[JquEn Soodterosth. (5) Moo o msﬁa AT b rale i un Bangalore- 560096
3| Authority under which carporaie deblor | Rol- Bangalore Smrened doR oDod cnmd: mon DoEdc Yomo ufsaionm s0XomE wom | [ Whereas
i Incorporates | registensd § oo = T x The undersigned being the Authorized Officer of ICICI Home Finonce Company Limited under the Securitisation,
L ot s] e mmp T— P o = e o —_— E—' b el =t | _nll-'la.-'-:' - " L I | T
4 | Gorporate \dentity No. ! Limited Liability | U74110KA1995PTC108924 TOLOT ENBATE, O HORD BUORGH ENDS DmCET RS, SRNFAAH BOD 30 LWS | | Reconstruction of Financiol Assets and Enforcement of Security Interest Act, 2002 and in exercise of the powers
.dan,,ﬁ.;m” K. of Elm {,,a[; debtor ' .,.,:Lr'iam Tonrddey SEEE SoETod JEadEn wYEiichEd, conferred under section 13 {12) read with Rule 3 of the Security Interest (Enforcement) rules 2002, issued demond
: il : F G i notices upon the borrowers mentioned below, to repay the omount mentioned in the notice within 60 days from the
5 | Address of the registered office Mo 12318, 4th Floar, 151 Main Opp. Ayyapoa noerdd mhoavch wiedn hedn date of receipt of the said notice.
and principal affica ({if any} of Temple, 3F Road Wilsan Gar, den. Bangalore, '-'-Eh‘;: wonvat i As the borrower foiled to repay the amaount, notice is kereby given to the borrower ond the public in general thot the
corposala deblor Bangalore, Karnataka, India, 560027 P! e gy undersigned hos taken possession of the property described herein below in exercise of powers conferred on him/
el risotvaney A q i 15 04 2076 (Ord waded on Bt S 18042010 R i e her under Section 13(4) of the said Act read with Rule B of the said rules on the below-mentioned dotes. The borrower in
; nE"""E"':;" cammencemeni caie in 2.0, L r..;!rrup RS- ok particubar and the public m generalis hereby cautioned not to deol with the property ond any dealings with the property
raspact of corparate deblar portal an 16.04,2028) will be subject to the charge of ICIC] Home Finonce Company Limited,
7| Estimated date of closure of 12 102056 The_ Borrower's attention is invited to provisions of sub-section [B) of section 13 of the Act, in respect of time
ingolvancy resalutien process . VUASZI?,lg‘ Zﬂ“ozl{’sFIINGA”FV!INANN EhE ch RPZOkRABTlgNR LdTD avdilable, to redeem the secured ossets
; : - nit nd Floor, “ ing, Navbharat Estate, Zakaria Bunder Roa [Sr. Mame of the Description of property/ Date of Demand Name
8 | Nama and registration number of the | Mr. Ashish Anantray Shah VHS I I l ’ Sewri (V\;est) Mun?l’)ai 400015 Mahara,shtra ’ Mo Bomower/ LSETE;;f ggggﬁrgg?;; 4 Motice! Amount of
insalvency professional acting 83 Req, Mo, HOLUSING FINAME ’ ' ' | Co-Borrower/ Loan in Demand Branch
interim resolution prof E55|rr3| IBEIIPA-DOIP-HO021 4201 T- 18/ 10666 =1NG CIN No.: U65922MH2005PLC272501 | Account Number 22'31":; 217-1:'5
- - T : 1. | Sunitha N (Borrower), Property Bearing Site No,13, No 11/2/13, Bbm -10- Bengaluru-
§ | Address and e-mail of the inlerim Addrass:ﬂi. Shaival Plaza, Mr. Gujaral POSSESSION NOTICE Hurshukun!mr K :::n-] Wuﬁj M}E:.:{EB. ??h Main Road, Iti Layout, ’ Rs. *feshjmntpur
'B_TEI"I:':'“E:"DEE'S'GHHI' as regislered E'_:'!Iag?' E"'ETEFBE'_M"_'" H.E:_haf : HDED“' Whereas, The undersigned being the Authorised Officer of Vastu Housing Finance Corporation Limited under the Securitisation and Borrower), Mao. 111 Mallathalli Village, Yeshwanthpura Hobli, Na 1,14,25 07998/
""' sbcl e Fu A asnishi@ravics.com Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred to him under Srinivosa Znd A Cross,  |Bangolore Karnataka- 560090. Bounded By-
1t} Address and e-mail 1o be used lor Addrass : 402, Shaival Plaza, Nr. Gujaral section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, issued a Demand Notice calling upon the borrowers Tunganagor Bangalore  |MNorth By- Road, South By- Remaining Portion
correspondence with the Interim Collage, Elisbridge, Ahmedabad - 380 006 mentioned herein below to repay the amount mentioned in therespective notice within 60 days from the date of receipt of the said notice. Marth Kamotaka Bangalore of Site No. 13, East By- Remaining Portion of
resolution professional Gujarat Email = cirpyurupa@gmail.com The borrowers having failed to repay the amount, undersigned has taken possession of the property described herein below in exercise Karnataka- 560031. Site Mo, 13, West By- Malathohalli Lake Presently
™ [T T eyeTE of powers conferred on me under Section 13(4) of the said Act read with Rule 8 of the said rules on the date mentioned below. | |LHBYWO00001545299  |Read./ Date of Possession- 13/04/2026
- il i The borrower and guarantor in particular and the public in general is hereby cautioned not to deal with the property and any dealings with 2. | Sunitha N (Borrower), Property Beoring Site Mo.13, Mo, 11/2/13, Bbmp | 24-10-2025 | Bengoluru-
12} Classes {!f creditors, if any, unoes Nat Applicable the property will be subject to the charge of the Vastu Housing Finance Corporation Limited Branch for an amount metioned as below and Harshakumar K (Co- Ward No,129, 7th Maoin Road, Iti Loyout, Rs. Yeshwantpur
clause (b) of sub-section (8A) of interest thereon, costs etc. Borrower), No. 111 Mallathalli Village, Yeshwanthpura Hobli, Na 3,69 580/
sectign 21, ascertained by the SN Name of Borrower, Date & Amount of Description of Property Date & Type of Srinivasa 2nd A Cross,  |Bongalere Komotoko- 560020, Bounded By-
inferim resatution professionzl Co-Borrower and LAN No. | Demand Notice Possession Tunganagar Bangalore  |Morth By- Rood, South By- Remaining Portion
13| Mames of Insalvency Professionals | Mat Applicale 1 Altaf Totad (Borrower), 19-Jan-26  |All that part and parcel of the Immovable property Symbolic EE"_H" mmrﬂ;;mlm girtfﬁ:jmlﬂj ﬁgfét Fﬂ:}ﬁﬁ%ﬁhﬁﬁuﬁr&ﬂﬂﬂ
identified to act as Authorised Mr/Mrs. Pyarijan Thotad | Rs. 464214 ason |situated at, All the piece and parcel of the Property.| Possession Taken eipiye i S sl Pn_fmmn_ S ¥
Representative of creditors in & cless (Co Borrower) 16-Jan-26 No.597/122, PID No.151700600100101090, (as per|  on 15-Apr-26 L ' ' |
i Threge names for each class) HL0000000112546 Grama Panchayath Records), Situated at: Kaaradagi The gbove-mentioned borrowers(s)/ guarantoers(s) are hereby given a 30 day notice to repay the omount,
Tt ! 3 i i S —— T Village, Hirekoppa Grama Panchayath, savanauru glse the mortgoged properties will be sold on the expiry of 30 doys from the dote of publicotion of this
161 18y Relavant o, arsavalkhls:ak 20 ;:EE c;’.h;?;&';:;;"itasu:’:'h'n:gi'rﬂn: ,:::32? Taluk, Haveri District, measuring East to West: Motice, as per the provisions under the Rules 8 ond 9 of Security Interest (Enforcement) Rules 2002,
ﬂlgza Buiarat Collane. Road. Efiisheidos 9.144mtrs and North to South : 12.192mtrs, In all Dote : April 18, 2026 Autherized Officer
i Eaauhiﬁ : lﬁ"u -[ﬂ% e totally measuring 111.48Sq.meters., along with '\F_'_lﬂfer Bangalore ICICI Home Finance Company Limited,/
L . i : ' I.48Sq.mtrs building constructed thereon., Haveri,
(b Dretailz: of authorized represematives | Mot Applicabie Karnataka. 581126 Boundaries as follows: North —
IS YR A1 Plot No. 107 South — Goverment Road East — PHYSICAL POSSESSION NOTICE
Nofice is hereby given that the Mational Company Law Tribunal, Bengaluru Bench PlotNo.123. West—Plot No.121. ﬂlﬂfﬂan Finance Registered Office: ICICI Bank Towers, Bandra-Kurla Complex, Bandro (East),
s e o copmurconent o 8 o ol el wesss o | (77| RV v G| 101an20 0t pr v el of ho s ooyl Sybdie | | orporote ffie I G Tower 5 Nogar Ayt ura oo, Andhes Et Mumbei- 400053
i vate Limited on 15.04.2026 { i ed on N - : : : - - A1 CRST,
an 16.04 2076 Mr/Mrs. Sunitha KV Rs. 401446 as on |situated at, All the piece and parcel of the Property| Possession Taken Branch Office; 1st floor, office no. 361/2-361/2-1232, Jayachandra Building, PB Gowda compound,
2, ﬂ. - . — ; . . (CO Borrower)’ 16-Jan-26 No.9, (as per Grama Panchayath ReCOFdS), on 16-Apr-26 4th cross park extension, Durgigudi, Shimoga - 577201
o atomnd S o Al S o AL E L e i MiIMs. Yashwanth D PID.No.152800600302000011, Situated at: Branch Office: 1st floor, No.165 & 166, Manjunatha Chambers, Shankar Nagar, Main Read,
L;;;;Eilgll'lr:f at Il';'ue i:innvra:sn'nl:;rnltil:ngf;a;a n*s.*-ﬂr!lr' ;'-Ihf' Iﬁ!] e resaution (Co Borrower) Kombalahalli Village, Bhashettahalli Village Mahalokshmipuram, Bangalore - 560026
by ; ; b e _5' LRy _ LP0000000150567 Panchayath, Shidlaghatta Taluk, Chikkaballapura Wharsde
The financial creditors shall submit their claims with preof by elacironic means District-562105 Measuring East to West: 5.63 Mtrs . . _ ) ] . e
anly. All other crediters may submit fhe claims with proof in person. by past or i North to Sauth. 8.22 Mtrs. 1 alltotally roasurine The undersigned being the Authorized Officer of ICICI Home Finance Company Limited under the Securitisation,
by elecironic means, ) and North to south. ©. . rs., Inall totally measlur!ng Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 ond in exercise of the powers
Submission of false or misleading proofs of claim shall attract penalties 46.35 Sq.Mtrs., along with 46_'35 Sq.Mtrs.,.bundlng conferred under section 13 (12) read with Rule 2 of the Security Interest [Enforcement) rules 2002, issued demand
; constructed thereon. Boundaries as follows: North — natices upon the borrowers mentioned below, Lo repay the amount mentioned in the notice within 80 days from the
{Mr. Ashish Anantray Shah) Property belongs to Ramappa Road, South — Road. date of receipt of the said notice.
!.,.:IJ;EIL:Ima ?f;d?;u'”;'l:ivpaizreLsirEr: ;::::I East — Passage, West — Property belongs to Az the borrower failed to repaoy the amount, notice is hereby given to the borrower and the public in general that the
Daia | 16042078 Rea F'ND ; IE.E.?'IFA-I:IIJE-'IF'-HUEIE 0171 B OBEE Venkatesh, undersigned has taken possession of the property deseribed herein below in exerclse of powers conferred on him/
F'Iar:u. handakiad AFE. I53|j;3d= b IIESI IIF'.- atid 1ill 531 12 EDEE 3 | Manjunatha C (Borrower), 20-Jan-26 All that part and parcel of the Immovable property Symbolic her under Section 13(4) of the soid Act read with Rule 8 of the soid rules on the befow-mentioned detes, The bormower in
— Y S Mr/Mrs. Latha G Rs. 3078677 as on [situated at, All that piece and parcel of bearing| Possession Taken particular and the public in general is hereby coutioned not to deal with the property and any dealings with the property
(Co Borrower) 16-Jan-26 Property ID 2-31, K?tha No.6214/8 of 1st Division on 16-Apr-26 will be subject to the chorge of ICICI Home Finance Company Limited.
1 t HL0000000147093 Ashoknagar, measuring 40 + 40/2 X 45 1/2 + 45 1/2 The Borrower’s attention is invited to provisions of sub-section (8] of section 13 of the Act, in respect of time
feets 1820 square, situated at Vijayanagar Town, availaoble, to redeem the secured ossets.
Devanahalli Taluk, Bangalore District -562135 S Name of the Descri o
. . - ption of prﬂpEl‘l‘_‘:,.',n' Duate of Demand|  Name
i i i Boundaries as follows: North — Site No.09 South - Mo Borrower! Date of Poseecsln Mestice! Amount of
Whilst care is taken prior to acceptance of B Rt Bt CMC o Wost. 8o No.10 o DOONRE ate of Possession e Gomand | Brench
d I’t . t . t bl t f t Account Mumber Motice [As.}
aave |S|ng COpy, It IS NO pOSS| e 10 verl y IS 4 Kumara T (Borrower), 15-Apr-25 All that part and parcel of the Immovable property Physical 1. |Channakeshava B | Municiple Asst No 6467/6/2/13, Site No 13, Bikkodu 20-07-2022' | Shimogo
: I Mr/Mrs. LathaH S Rs. 349611 as on [situated at, All the piece and parcel of the Property| Possession Taken | (Borrower). Poormima M [Road, Opp Womens P U Collage Belur Belur Belur Rs.
Contants' The Indlan EXpreSS (P) lelted CannOt (Co Borrower), 09-Apr-25 No.87/12, (as per Grama Panchayath Records), on 15-Apr-26 'S (Co-Borrower], Karnataka 573115, Bounded By : North: Plot Mo, 12, 12,96,085/-
i Mr/Mrs. Boramma T PID.No 152500402400500202, Situated at: |[LHSGAODDD1287 126, South: Plot Mo, 14, East: Vacant Site Of 5. Geeta, Wesk:
be held responSIble for SUCh Contents’ nor for any (Co Borrower) Yallekadakalu Village, Ujjani Gram Panchayath, 9 Meeter Rood.f Date of Possession- 13-04-2026
loss or damage incurred as a result of LP0000000116305 Kunigal Taluk, Tumkur District, Kamataka, 572123, 2. | Nogoros (Bomowen, Padrmo |All That Fiece And Parcel of Property Bearing Extract | 20-01-2026 | Bango-
transactions with companies, associations or and Norh o Sour: 6229 s, In al ol Bl et WA Sl kst gorione il 6489306 |Mohatux:
. . . . . measuring o0. g.Mtrs, along wi . g.Mtrs., | Beh.nd Wijenea, Hospitol Someshwora Purg Loyout Tumkwr District, 572102 MiEUrom
individuals adversmg In Its news papers or House Constructed thereon. Boundaries as follows: | Kunigol Hff;;l bk it Boubded g}._ Marth By: 25 Feet Road £
iAot North ~ House belongs to Savithramma South - | Kamataka Tumkur 572102|South By: Private Prooperty, East By: Private Property,
PUb'ICatlonS We therefo re recommend that Road East — Galli House belongs to Kengalamma 1Kurnnluku West B‘: Property E-Er|ﬂp!'|g-5!'ITﬂ Gu*-'ir::d*;wnmy.-' D&I::;?
: e : West—House belongs to Ramesh.Y.K | ion- 13-04-
readers make necessary inquiries before sending| s J [LENENOROIRB1s.  |Possession IR -DeRnce
: : : : ate : 10.94.2020 Authorised officer The above-mentioned barrowers(s)f guarantors(s) are hereby given o 30 day notice to repay the amount,
any monles Or ente”ng |nt0 any agreements Wlth Place : Haverl, Chlkkaba"apura’ Bangalore 5Tumkur Vastu HOUSing Finance Corporation Ltd alse the murrggge;j pn}perﬁES wrill hg.e sold on the 'E}l;pir}l' of .:gl?p {Eﬂ'ﬂlﬁ from IE!!II'E dote of puﬁ]ﬁéuﬁﬂn of this
: : : Motice, as per the provisions under the Rules B ond 2 of Security Interest (Enforcement) Rules 2002,
advertisers or otherwise acting on an Orte: Apcl 18, 006 S ; R et s iici
: : : ICIC] Ho Fi C Lirmuted
advertisement in any manner whatsoever. scatle, o iy AL e
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issued at DUBAI on 31/05/2025
and Permanent Resident of FLAT
NO-014 KERIA BLOCK ADITHYA
PRISTINE KMC APPT KADUGODI
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SRISANTHOSH holding Indian
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with immediate effect.
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